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tion GSR No. 795, dated the 5th June, 1972, 
publishing the Industrial Disputes (Central) 
(Amendment) Rules, 1972, under sub-section 
(5) of section 38 of the Industrial Disputes 
Act, 1947. [Placed in Library. See No. LT-
3406/ 72]. 
APPROPRIATION ACCOUNTS (CIVIL) (1970-
71) OF THE UNION GOVERNMENT AND THE 
REPORT OF THE COMPTROLLER AND AUDI-

TOR GENERAL OF INDIA THEREON 
THE DEPUTY MINISTER IN THE 
MINISTRY    OF    FINANCE    (SHRI-
MATI SUSHILA ROHATGI) : Sir,   I beg 
to lay on the Table a    copy    (in Hindi) 
each of the following papers :— (i) 
Appropriation    Accounts (Civil) of  the   
Union  Government for     the year 1970-71. 

(ii) Report of the Comptroller and 
Auditor General of India on the Ap-
propriation Accounts (Civil) of the Union 
Government for the year 1970-71. 
[Placed in Library. For (i) and (ii).   See 

No. LT-3339/72.] 

THE COAL MINES (SECOND AMENDMENT) 
REGULATIONS,   1972 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI BALGOVIND 
VERMA) :    Sir, I beg to lay on   the 
Table, under sub-section (7) of section 59 of 
the Mines Act, 1952, a copy (in English and 
Hindi) of the Ministry of Labour and 
Rehabilitation (Department of Labour and 
Employment) Notification GSR No. 877, 
dated the 19th June, 1972, publishing the Coal 
Mines (Second Amendment) Regulations, 
1972. [Placed in Library.   See No. LT-
3336/72.] 

[THE VICE-CHAIRMAN (SHRI V. B. RAJU) in the 
Chair] 

CLARIFICATIONS IN RELATION TO 
STATEMENT RE SUGAR SITUATION 
SHRI D. D. PURI (Haryana) :  The first   

clarification that I wish to    seek 

from the hon. Minister is this. He has stated 
on the first page of the statement : 

" ---- in the context of the   record 
production of 42.6 lakh tonnes of 
sugar during 1969-70, which resulted 
in the prices of sugar______ " 

the decision to decontrol sugar was taken. I 
wish him to clarify as to why he has 
suppressed the fact that in the season 1970-71 
the results were known to the Minister before 
the decision was taken to decontrol sugar. The 
production was 5.25 lakh tonnes less; the con-
sumption was 4.5 lakh tonnes more. I am only 
talking of the date on which the decision to 
decontrol was taken. Will the hon. Minister 
clarify as to why these figures had been 
suppressed and why it has been stated that the 
decision taken in May '71 was taken on the 
basis of the figures not of the season im-
mediately preceding 1971, but in the context 
of the season earlier? 

Now, Sir, the second thing I wish him to 
clarify is this : Was the Government aware of 
the fact that the sowings in some parts of the 
country, particularly in the north, were less by 
as much as 15 to 20 per cent? I will only read 
out four lines from my speech on 25-7-71 : 

"The sowing at any rate in the North — 
estimates have been prepared for U.P., 
Haryana and the Punjab — is less 
approximately by 20%. One bad monsoon 
— here I want to be on record 
unequivocally and very categorically — 
and we will land in a shortage and we will 
again plunge the country into control and 
will be getting into the vicious circle of 
control and diversion for some years." Will 
he please clarify ? 

Thirdly, at that time the hon. Minister 
stated that decontrol was being resorted to to 
hold the price line. I would wish the Minister 
to clarify: How many 



.125       Clarifications relating to [11 AUG. 1972]     Statement re Sugar situation     126 

crores, how many hundreds of crores, i the 
consumer has paid more as a result j of the 
decision to decontrol    sugar at that time? 

So far as these clarifications are con-
cerned, I go to the extent of saying that 
there is a Latin phrase suppressio veri eft 
suggestio falsi : When you suppress the 
truth, then you are suggesting a 
falsehood, applies to the statement of the 
Minister. I now come to my second set of 
clarifications. On page 2 of the Minister's 
statement it is stated that as a result of a 
certain agreement, "60% of the monthly 
releases of sugar at a fixed price of Rs. 
150 per quintal...". Now, the sentence to 
which I seek a clarification reads : 

"Similarly, a further 3.5% of the 
monthly release was also made avail-
able by the factories at the same 
price..." 

"At the same price" here would indicate 
to the House that the price mentioned in 
the previous sentence, namely Rs. 150. 
Will the Minister clarify this? In this 
instance, it may not be a technically false 
statement, but the impression that it 
leaves to the House is that this 3.5% was 
also being taken at the aforesaid price of 
Rs. 150. Will the Minister clarify? 

Will the Minister also clarify whether 
this overall percentage of 3.5 related to 
the previous season and not to the season 
in which the sugar is being procured, as in 
the case of it? 

Finally, I come to the most important 
aspect of the clarification which 1 want to 
seek. Will the Minister clarify whether the 
net result of the policy that they have 
announced now is going to be that those 
factories which paid cane prices over and 
above the minimum price are going to 
suffer and those factories which paid 
much lower cane price are going to 
pocket the whole profit? Will he also 
clarify whether this    disincentive    will 

not lead to a situation where everyone in 
the future will be reluctant to pay a price 
higher than the minimum cane price and 
thus inhibit the production of future? Will 
he assure the House that in the areas, 
particularly the sensitive areas in the 
North, the minimum price that is going to 
be fixed for cane will not be less than the 
price received by the cane growers last 
year? These are the clarifications which I 
seek. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH) : Sir, the first 
question raised by the hon. Member is 
regarding decontrol. In the statement 
itself I have mentioned that the produc-
tion of 1969-70 was not the only one 
factor; there were other factors also. As a 
result of that also. .. 

SHRI    DEV DATT    PURI :   I am 
asking : What about the production of 
1970-71? Why were those figures sup-
pressed? 

PROF. SHER SINGH : At that time 
we did not have the figures. 

SHRI DEV DATT PURI : I am saying 
that the figures that were known to you 
on the date of the decontrol. 

PROF. SHER SINGH : We did not 
have the exact figures because some mills 
were still crushing cane in May, lune and 
August. Still the reason which I gave was 
not this that the production in 1969-70 was 
very much higher but the other reasons 
have also been given. One of the reasons 
was : As a direct consequence of this 
development, the lifting of levy sugar, 
particularly from high-cost zones was 
tardy, and the stocks with the mills in these 
zones became disproportionately higher 
than the stocks with the mills in the other 
zones. The rationing system had also lost 
its utility. In some cases the price of free 
sugar was less than the price of levy sugar. 
There were certain other factors also. As 
far the area, there was some shortfall in 
that area. We did not know I about the    
shortfalls due to    weather 
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[Prof. Sher Singh.] condition. 
Subsequently after decontrol, we had 
rains in some parts of eastern U.P., in 
Bihar there were floods and as a result of 
these floods some sugarcane cfop was 
damaged. There was drought in some 
areas in the South; of course this did not 
very much hit the sugarcane crop, but 
there was some effect of this and that is 
why the production came down. 

Then, the hon, Member has sought 
another clarification with regard to the 
3.5 per cent which was to be exported 
and that has to be taken at the same price. 
I have mentioned in my statement : At the 
same price of Rs. 150 or whatever may be 
the levy price then. It is true that 
previously the Government used to 
subsidise its export of the sugar but last 
year the industry agreed to subsidize that. 
Therefore, the industry actually is 
charging Rs. 110 because they are 
meeting that subsidy part also. 

SHRI DEV DATT PURI : It should 
have been stated there, 

PROF. SHER SINGH : Now, the third 
question is about those factories that paid 
higher prices last year. The hon. Member 
wants to convey that those who paid 
higher prices will suffer and those who 
paid lower prices will gain more. There is 
some truth in it but we tried to persuade 
everybody, all the mills in all the States, 
to pay higher prices for the cane and we 
succeeded to some extent in convincing 
everybody. Even Tamil Nadu, I may 
inform the House, have now agreed to 
pay Rs. 8/50 per Quintal. Previously they 
did not agree but now they have agreed 
and they are paying. So we were able to 
convince the millowners both in the joint 
stock sector and also in the cooperative 
sector to pay higher prices than the 
minimum price. 

SHRI DEV DATT PURI : Even now 
part of the question has not been ans 
wered.
 
I 

PROF. SHER SINGH : And this had 
its effect. This year the sowing of 
sugarcane, that is, the area under sugar-
cane, has increased. 

SHRI DEV DATT PURI : Sir, I had 
asked whether the Government were not 
aware of the shortfall in production by 
5.2 lakh tonnes till that time and also the 
increase in consumption to the tune of 4.5 
lakh tonnes. I am talking of the increase 
in consumption as on that date on which 
the decision was taken and I am basing it 
on the figures published by the 
Government. I am not taking into account 
the subsequent increase in consumption. 
The point is whether the Government was 
not aware at that time that the production 
would be less by 5.2 lakh tonnes and 
consumption more by 4.5 lakh tonnes. 

PROF. SHER SINGH : We were 
aware of the fact that there will be a 
shortfall in production but what will be 
the exact shortfall we had no idea. 

SHRI A. G. KULKARNI (Mahara-
shtra) : Sir, the statement given by the 
Minister shows to what extent the crisis 
has taken over the Ministry of Food and 
Agriculture. They are not coming to grip 
with the problem as yet. The statement is 
apologetic and they are asking for time to 
evolve some procedure. Already the crisis 
has taken over so much and the 
consumers have been — put to so much 
difficulty that in this policy statement you 
ought to have come up with a straight 
announcement that all the stocks will be 
taken over and distributed at the levy 
price. Instead of doing that you are 
apologetic giving some explanations 
which are not at all valid. I want to know 
from the Minister what type of thinking is 
done in the Food and Agriculture 
Ministry. I do not understand this. Your 
senior colleague, Mr. Fakhruddin Ali 
Ahmed, stated last time that the 
Government had approved the scheme for 
a buffer stock being built up. Had you 
taken action at the time when the bumper 
crop was available, 
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you would have had a buffer stock. You 
have failed and you have not done 
anything in the matter. There was a 
suggestion for taking over the sugar 
stocks and marketing it through a public 
distribution system and you have failed 
there also. This is the history of failures, 
of the Ministry. And now you say that the 
Tariff Commission has been again 
consulted. This is just like changing 
doctors. The Food Ministry is the patient. 
Sir, they did not know what they were 
suffering from and they are changing 
doctors every now and then. First they 
consulted Dr. Sen and he submitted a 
Report in which he had made quite 
logical suggestions. But when they found 
politically it was not possible to 
implement them, they went to the Tariff 
Commission and the Tariff Commission is 
talking of escalation of prices on some 
ground or other. What I want to say to the 
Minister is this. Take courage in your 
hands and have a logical and rational 
policy on sugar. Otherwise you will not 
only bring your own Ministry but the 
whole Government into disrepute 
because the consumers are very much 
agitated by the rising prices. So I want to 
know as clarification. . . 

THE      VICE-CHAIRMAN     (SHRI 
V. B. RAJU) : You are making sug-
gestions more. 

SHRI A. G. KULKARNI : When there 
is failure on the part of the Government I 
have to highlight it. I am very sorry to 
say this. This is the fifth time during the 
last four years I am criticising the 
Ministry of Food for an irrational  and 
unrealistic sugar policy. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Now seek your clarification. 

SHRI A. G. KULKARNI : The Cla-
rification I want is this. In this statement 
you have not mentioned what policy you 
are advocating. I want to know  whether 
you will   consider  Rs. I 
5—11 R.S.S./72 

10/- per Quintal plus a percentage as 
suggested by Dr. Sen so that within a 
period of three years we shall have 
reached the target of 45 lakh tonnes. You 
should not be afraid if the Agricultural 
Prices Commission ask you to pay a 
lower price. Don't be chicken-hearted 
while dealing with the Agricultural Prices 
Commission. The second thing I want to 
know is this. It has been announced by 
the Maharashtra Co-operative Sugar 
factories and also by the private sugar 
factories that they are prepared to hand 
over their stocks at levy prices. Take over 
at levy prices. (Interruptions) You see the 
'Times of India', today's edition. They 
say, "Take it at levy prices." My 
Suggestion is that you just take it at levy 
prices. Take over all the stock from the 
country and distribute it prorata, 
whatever is possible. The third point; you 
are reducing day by day the monthly re-
leases. From 3.25 lakh tons you have 
come down to 3 lakh tons. In the Poona 
region, I am told, instead of 2 kilos. You 
are giving 800 grams, thereby increasing 
panic. At least you haul up your Ministry 
which is dealing with the releases and see 
that the people are given at least the 
minimum confidence that they will get at 
least minimum sugar. Sir, I do not want to 
ask for many more clarifications because 
even after asking for many clarifications 
it is not: going to improve the matter. 

PROF.    SHER SINGH : The   hon.. 
Member has asked for three clarifications; 
one about the sugarcane price. He has 
suggested that it should be ten rupees and 
above, proportionately, on the basis of the 
recovery a higher price than ten rupees 
also. The whole policy about the 
minimum price to be fixed for the next 
season is under consideration, and this 
fact is certainly being considered that we 
should fix such prices as would act as an 
incentive to the cane-growers. 
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SHRI A. G. KULKARNI : When the 
sowings are to be made between July and 
October they are going to consider it in 
September. You are an agriculturist. 
Please tell him that it cannot be done. It is 
on paper you will do it. 

PROF. SHER SINGH : In my State-
ment I have said that this policy, we are 
hoping, will be announced during this 
Session itself. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : During this Session. 

PROF. SHER SINGH : This is what I 
have said in my Statement also. We are 
keeping this fact in view and we want that 
the production of sugar should increase 
and we should adopt a policy which 
would provide an incentive to the cane-
growers so that production of sugar 
would increase. This is very much in our 
view. As for the second point about 
Maharashtra industry suggesting to give 
sugar at levy prices the information of the 
hon. Member is wrong. It is wrong. They 
have not offered to supply the whole 
sugar at levy prices. 

SHRI A.    G.    KULKARNI : Take 
over. 

PROF. SHER SINGH : They have 
suggested to the Maharashtra Govern-
ment. It is between them. The Maha-
rashtra Government, as the purchaser 
they can purchase the free sugar also at a 
certain price—which I have also read—at 
Rs. 2.30 ex-factory something of that 
sort. Now. as for taking over the whole 
thing, that involves a very big question of 
policy, and that policy, as I said, is under 
consideration. Now about the third point, 
about reduction in releases. The 
availability of sugar is not so much that 
we can continue releasing more. We can 
realease now 3 lakh tons only and every 
month we are releasing 3 lakhs. 

SHRI A. G. KULKARNI : Then -why 
the quota is reduced ? 

PROF. SHER SINGH : As for quota, 
we have taken a decision. We wrote to 
the State Governments, gave them 
guidelines about the distribution of sugar, 
and the main principle was that no one 
person should get more than 1 kilo, per 
month and no family should get less than 
1 kilo, per month. This is the maximum 
and minimum. In Poona and in Bombay 
and some other big cities in Maharastra, 
they were distributing 2 kilos, per head 
and they never bothered about the people 
living in the villages. Therefore, we told 
them that they should decrease that quota 
in the cities also and bring it down to 1 
kilo.. It should in no case be more than 1 
kilo, it may be less, even 800 grams if 
more could be given to the villagers, 
because they also must have some share. 
So it is because of that that we are 
reducing this. 

SHRI S. G. SARDESAI (Maharashtra) 
: The first thing I would like to say is that 
the sugar policy of the Go-ernment of 
India is in such an utter mess to handle 
that even if you had wanted to fleece the 
consumers and you had wanted to fill the 
pockets of the mill-owners, you could not 
have evolved a worse policy than what 
you have done. The moment we ask these 
questions, you say; "Are you questioning 
our intentions ?" My frank opinion is that 
even with the worst of intentions, you 
could not have done worse than what you 
have done. First and foremost, I am not 
bothered about your intentions. Secondly, 
is it not a patent fact that the sugar which 
is today being sold at Rs. 4 or Rs. 4.50 or 
Rs. 5 a kilo was produced last year or it is 
part of the earlier stocks which were held 
over ? This sugar was produced at a time 
when there was a cost of production. 
After producing the sugar surely the cost 
of production cannot go up with regard to 
the stocks which have already been 
produced. So, though the earlier cost of 
production was less, that sugar is 
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now being sold at Rs. 4 per kilo. Can 
there be a greater crime than this ? It is a 
fact that it was produced earlier. My 
question is simply this. Till a year ago 
you had full control over the price and 
distribution of sugar. You abolished it. 
What prevents you from reverting to the 
same method all over again ? You are 
talking of a policy. Where is the question 
of any policy ? Sugar stocks were taken 
over and distributed last year, but then 
you decontrolled sugar. Why cannot you 
do the same thing ? What prevents you 
from doing that ? So, do not raise funda-
mental questions of policy. Immediately 
we are not asking you to take over the 
sugar factories, but downright, here and 
now we want you to take over all the 
stocks and distribute them at the 
controlled price as you were doing in the 
past. You have no justification. I would 
like to know why this is not being done. 
This is my question No. 2. Sixty per cent: 
forty per cent you came to a gentleman's 
agreement with people who are not 
gentlemen. They could sell 60 per cent 
and you would distribute 40 per cent. At 
that time you yourself said that in the 
initial stages they sold it even at Rs. 2. 
Your statement says that the price had 
been even less than the levy price. I want 
to know in between what has happened. I 
want to know between the period when 
they were selling at Rs. 2 per killo and 
today, what has happened. 

SHRI DWIJENDRALAL SEN  GUPTA   
(West Bengal) : Elections. 

SHRI S. G. SARDESAI : The same 
sugar they are now selling at Rs. 4. I say 
this is downright dacoity. I want to use this 
word. They must be prosecuted as dacoits 
nothing less than dacoits. There are one or 
two things more. About the Maharashtra 
Government, 1 am glad that you have 
clarified it. Now, if they offer it to the 
Maha- i rashtra Government and if the 
Maharashtra Government purchases it in  
the | 

open market from the factory-owners, 
that is the limit. That means the Ma-
harashtra Government will become an 
active participant in blackmarketing. 
They will purchase it at Rs. 3 or Rs. 3.50, 
I do not know. You said Rs. 2.20 or 
whatever it is. They will go on raising the 
price. They will purchase it at Rs. 3/- and 
then sell it at Rs. 3.50. This is the 
demand of the sugar factory-owners. If 
you say there is black-marketing in sugar, 
the millowners will say : 
You do not raid us. This is the price at 
which sugar is being sold by the Go-
vernment through Government shops. 
This is what will happen. I hope my 
words are clear. We are sitting in Par-
liament. You are up against a very 
powerful struggle. The people will burst 
out. They will make it a law and order 
question. I want to tell you that if things 
are not corrected, it is going to be a law 
and order question. I want to say that. 

PROF. SHER SINGH : In the very 
beginning I have admitted that the whole 
situation is very painful and causing 
serious concern. The information which 
the hon. Member gives that the sugar 
now being sold is the sugar which was 
produced last year is a wrong in-
formation. That is not correct. In fact, the 
stocks of last year were exhausted some 
time in February. From February 
onwards, it is the new sugar which was 
produced this year, in this season. 

SHRI S. G. SARDESAI : Take into 
account this year's cost of production. 

PROF. SHER SINGH : From Feb-
ruary onwards all the sugar that is being 
supplied is the sugar produced during the 
current season. 

SHRI S. G. SARDESAI : But    the 
cane was purchased at that time. It was 
not purchased today. 

PROF. SHER SINGH : Cane con-
tinues to be purchased. Cane continues to 
be purchased from November, 1971 

 



135       Clarifications relating to       [RAJYASABHA]   Statement re Sugar situation     136 

[Prof. Sher Singh] onwards. The price 
that was paid for the sugarcane was 
nowhere less than Rs. 8.50 or something 
near that. It has gone up to Rs. 13. I am 
not justifying this price of Rs. 4. I may 
not be misunderstood that Rs. 4 or nearly 
Rs. 4 which they are charging today is 
correct, but I wanted to remove one 
misunderstanding that sugar is now being 
sold... 

SHRI S. G. SARDESAI : Not all of it, 
some of it. 

PROF. SHER SINGH : As I said, from 
February onwards, all stocks were 
exhausted. After that these are new 
stocks which are being distributed. This 
year, during this season, higher prices for 
the sugarcane were paid. We also 
persuaded the sugar mills to pay higher 
prices. . . 

SHRI S. G. SARDESAI : Do you 
justify it ? You cannot have it both ways. 

PROF.  SHER  SINGH :  I  do    not 
justify it. I would like to make one appeal 
through you, Sir. Of course other 
measures are being taken. Hoarders have 
been rounded up. We have tried to do it. 
We have asked all State Governments to 
catch the hoarders and blackmarketeers. 
In Delhi they have been caught. From 
Gujarat also I received information. We 
have asked the other States to round up 
the hoarders and give them examplary 
punishment. Something is being done. 
We hope more will be done In that 
direction. I will be the last person to 
justify this price of Rs. 4 or near about 
Rs. 4, but may I appeal that we have to 
build up some consumer resistance also ? 

SHRI S. G. SARDESAI : What is the 
consumer resistance ? I am prepared to 
go and collect fifty people. They will 
enter the shop.    Will you agree ? 

PROF.   SHER  SINGH :   One thing 
in my mind is there is some wastage,  i 
We should accept there is wastage of 
sugar to  some extent,  at least  10 per cent. r 

SHRI S. G. SARDESAI: By the rich, 
not by the poor. 

PROF. SHEH SINGH: Sometimes we 
ourselves have wasted this. Sometimes 
we take tea ten times a day. There is no 
tea time. Once at 12 o'clock, then again at 
12.30... 

SHRI S. G. SARDESAI : fWe' means 
5 per cent of the population, not 80 per 
cent. 

PROF. SHER SINGH : That 5 per cent 
consume a lot of sugar. 

SHRI S. G. SARDESAI : I am bo-
thered about the 80 per cent. 

PROF. SHER SINGH : Those 80 per 
cent will get cheaper sugar. If these people 
can exercise some self-control and self-
discipline, this wastage could be avoided. 

SHRI N. G. GORAY (Maharashtra): 
Just a minute. Therefore, the suggestion 
was made, do not leave it to the rich 
consumer. You ration the sugar. Why do 
you leave it to us ? 

PROF. SHER SINGH : Sixty per cent 
of the sugar is already rationed for 
domestic consumers. 

SHRI S. G. SARDESAI : Why not 
100 per cent ? 

PROF. SHER SINGH : For bulk 
consumers, for hotels, for halwais and for 
other purposes that is not rationed. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJTJ) : You will come with a new 
policy statement, is it not ? 

PROF. SHER SINGH : That will be 
done during this session itself. The policy 
is under consideration. 
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SHRI THILLAI VILLALAN (Tamil 
Nadu); Sugar is always sweet. . . 

PROF. SHER SINGH: Do not make it 
bitter. 

SHRI THILLAI VILLALAN:   . . . 
but it becomes bitter often due to the rise 
in prices and also due to pursuing in a 
wrong way the good policies which have 
already been initiated regarding sugar.    
From the statement I find... 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): You ask for new clarifications. 

 

 

SHRI A. G. KULKARNI: It is not 
only in regard to cane price; in regard to 
the entire isue, asbout khandsari and gur 
also, you have to take a coordinated 
action. 
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SHRI  THILLAI  VILLALAN:   . . . 
clarification and also explanation of the 
present situation.    The    present situation 
becomes grave and    this    causes grave 
concern in the minds of the people in the 
country. I am not going into the question 
of decontrol or the policy pursued by this 
Government    or    the consequences of it. 
I do not want to be academic.    I want to 
be practical.    In the last part    of    this   
statement    the Minister mentioned four 
types of remedies. Three remedies must be 
done by the Government, and the fourth 
remedy is just like a    selling advice    to    
the people.   I /am  motfe  concerned   
about the part to be played by the Govern-
ment. The first part is: improving and 
streamlining    the  existing  system    of 
distribution of levy sugar by the various  
State  Governments;  because    this must 
be done by not only the Central 
Government, it must  be done through the 
agency of the State Governments. Then the 
second part is: taking effective anti-
hoarding measures and awarding  
exemplary  punishment   to  persons found 
guilty    of    offences    under the Essential   
Commodities   Act or   otherwise; Then 
the third part is:  evolving a proper sugar 
and sugarcane    policy for 1972-73 with a 
view to    augmenting the sugar 
production.  I shall  confine  myself to  the  
second  part.  Here it  has  been  mentioned  
that    hoarders and others... 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): You ask for clarifications. You 
need not read out from the statement. 

SHRI THILLAI VILLALAN: I am 
seeking clarifications regarding the 
second remedial measure mentioned in 
this. Here, in this statement itself the 
Minister stated: "The Honourable 
Members would have seen reports in the 
Press about the results of the raids 
conducted in Delhi during the last two 
days, and it is expected that other State 
Governments will also take similar action 
to deal with hoarders as   already 

requested by us." I want to know from the 
honourable Minister this    information 
specifically. Mere sending instructions 
will not do.    What actions have been 
taken by the State Government ? Is the 
honourable Minister in a position to-day 
to tell us, when instructions have been 
given, what action the State Governments 
have taken up    to this time, what 
improvements have been made to meet 
the grave situation    which    has arisen?    
Simply    placing    a  statement here and 
saying we have given instructions to the 
State Governments and all the concerned 
agencies to take all these remedial 
measures will not do.   I want to know 
what action has been taken by this 
Government through the  agencies in  
various  State  Governments up till now. I 
would like to know about that detailed 
report if he is in possession of those 
details. 

PROF. SHER SINGH: On 29th July we 
wrote to the State Governments to round 
up hoarders and organise raids so that 
those who have hoarded sugar could be 
caught and some action taken against 
them. Today the Chief Secretaries of the 
various State Governments are meeting 
here in Delhi. They will also be 
discussing all these matters such as price 
rise, action to be taken against hoarders, 
and so on. The Conference is going on 
today. I think no-other question has been 
asked. About streamlining the existing 
distributing system, we have written to the 
State Governments. 

DR. K. MATHEW KURIAN (Kerala): 
The hon. Minister's statement is yet 
another example of complete bankruptcy 
of the Government whether it is the 
question of food policy or sugar policy. 
The hon. Minister has promised a long-
term policy to be announced in this 
House. I would request him to ensure a 
full debate in this House on the new long-
term national policy that the Government 
is-thinking of. There should be adequate.- 
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time allotted for discussion of this policy 
before the end of the session itself. 

Government has stated certain reasons why 
even before one year is over after decontrol of 
sugar the production has fallen and prices 
have started rising. Government now talks 
about long-term policy. How can Government 
have a long-term policy unless they correctly 
diagnose the existing maladies? Their only 
explanation is that it is due to floods, 
excessive rains and drought in the southern 
regions. The statements refers only to the so-
called better distribution system. It does not 
say about the fall in production. Why has pro-
duction fallen? Why there is no continuous 
increase in production on a sustained basis? 
Now, I would like to seek clarification. Is it 
not a fact that the main cause of this crisis in 
sugar is due' to the following reasons? One is 
inability of the Government of India and the 
State Governments to ensure and adequately 
relative price. I am not referring to absolute 
price, but only relative price. Sometimes 
depending on the price of other commercial 
crops, there will be no incentive for the sugar-
cane growers to cultivate sugar. Secondly, is it 
not a fact that sugar magnates and mill owners 
have been holding the people at ransom 
mainly with the help of the money which they 
get from the nationalised banking system? 
They have got nearly Rs. 100 crores of loan 
which they use for speculative purposes. In 
addition I understand that crores of rupees of 
purchase tax are in arrears and all this money 
has been used for purposes of speculative 
trade. Is it not a fact that substantial black 
money is the root cause for this crisis? In this 
connection the hon. Minister's statement gives 
certain remedies such as evolving a proper 
sugar policy for 1972; taking effective anti-
hoarding measures and giving exemplary 
punishments to the guilty etc. I would like to 
invite the attention of the hon. Minister to the 
interim re- 

port of the Wanchoo Committee which has 
been kept in the cold storage . . . 

THE VICE-CHAIRMAN (SHRI V. B. 
RAIU): You are going beyond the point. 

DR. K. MATHEW KURIAN: No, Sir. This 
is a significant point. Sir, with reference to the 
question of controlling hoarding by giving 
exemplary punishment to the hoarders, the 
Wanchoo Committee says like this: 

"We are also aware that the Government 
has been trying to tackle the problem of 
blackmoney by adopting various measures 
such as voluntary disclosure, stringent 
punishments, etc., etc. . . ". 

So, Sir, we are firmly of the view that this can 
only be effectively checked by such a drastic 
measure as demonetisation. 

THE VICE-CHAIRMAN 'SHRI V. B. 
RAJU): It has nothing to do with the sugar 
issue now. 

DR. K. MATHEW KURIAN: Sir, I will 
put the question now. This interim Report of 
the Wanchoo Committee makes an important 
point. The measures they are talking about in 
item (b) are absolutely ineffective measures. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAIU) : Please put the question. There are 
other Members who have to put questions. 

DR. K. MATHEW KURIAN: Sir, for the 
consideration of the Government, I would like 
to suggest taking over the entire stock of 
sugar and going back to the policy which they 
themselves pursued earlier. 

Secondly, unless the entire sugar industry, 
not only in U. P. which the Congress treasury 
benches were very-enthusiastic about earlier, 
but also the 
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[Dr. K. Mathew Kurian] so-called 
sugar co-operatives in Maharashtra, the 
Kulaks' societies in Maharashtra, the 
sugar mills there, are nationalised, this 
problem cannot be solved. 

PROF. SHER SINGH: Sir, we have got 
the diagnosis of the malady. The causes 
of the shortfall in sugar production are 
watched from year to year and everybody 
must have noticed that there is a cycle of 
about four years when we pay good prices 
to the cane growers and then we produce 
more sugarcane and when we produce 
more sugarcane, of course, the price of 
sugarcane goes down and then again they 
sow less sugarcane and so on and so 
forth. Like this the cycle goes on. We are 
trying to remedy the situation. We are 
thinking of a long-term policy. We are 
also thinking of how to augment the 
production of sugar and sugarcane, how 
to increase he yield per acre and so on. 

Now, as for the incentive prices for 
sugarcane, we are of the view that we 
should give incentive prices for sugar-
cane. 

As regards the loans used by the mill 
owners for speculative purposes, as 
suggested by some hon. Members, now 
we are taking strong action on this also. 
Previously they used to utilise these loans 
for other purposes also. In fact, we have 
now bound them to pay a part of those 
loans to the sugarcane growers and there 
will be no sugarcane arrears now. There 
are people who have been having stocks 
with the help of black money and 
therefore, we are taking measures to catch 
the hoarders. 

About the Wanchoo Committee, I do 
not want to say anything, because the 
Finance Minister has made statements in 
this House more than once. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Yes. Mr. Sisodia. 



153       Clarifications relating to      [11  AUG. 1972]       Statement re Sugar situation     154 

 



 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Mr. Dwijendralal Sen Gupta. 

SHRI DWIJENDRALAL SEN 
GUPTA: Mr. Vice-Chairman, Sir, I have 
three questions to put for clarifications. 

Firstly, is it correct that the price of 
sugarcane is fixed some years after the 
sugarcane growers are paid interim price 
and their final prices are settled long after 
that, and so the price of sugarcane could 
not have any impact on the rise in prices 
of sugar? 

Secondly, is it not a fact that the 
Government of India exports sugar at a 
price lower than its purchase price? If 
this is possible, why can't sugar be sold to 
the consumers in India at a subsidised 
rate? 

Thirdly, is it not a fact that either 
before an election or immediately after an 
election, every year, sugar is either 
controlled or decontrolled and prices go 
up higher? 

PROF. SHER SINGH: To the last 
question I have already replied. About the 
interim price for sugarcane paid sometime 
and the final price paid afterwards, that is 
being done by many sugar factories in 
Maharashtra and other places also. They 
pay the interim price or minimum price 
and afterwards, after the sugarcane is sold 
they come to know what the total profit 
they had gained is and out of the profit 
they want that the share should go to the 
shareholders. Therefore, they pay the final 
i price. 

As far as the export of sugar is con-
cerned, we are subsiding it no doubt, but 
we cannot sell it at prices higher than the 
international prices; we have to sell at 
international prices. We want to be in the 
export market; we do not 

want to be out of the export market. 
Therefore, we are doing it. 

SHRI H. S. NARASIAH (Mysore) : 
Out of the 31 lakh tonnes of sugar 
produced in this country, as is made 
available for the year 1971-72, we find 
that an amount of nearly 20 lakh tonnes of 
sugar is produced in the sugar factories of 
the South and Maharashtra. The present 
policy of the Government has adversely 
affected the sugarcane growers of these 
areas, particularly with reference to 
Mysore, Maharashtra and Kerala where 
the cost of production of sugar is greater 
than in other areas. May I request the hon. 
Minister to clarify how he would remedy 
the situation which confronts these 
growers and brings about an adverse 
effect in the total industry itself? 

PROF. SHER SINGH: It is a fact that 
this year about 20 lakh tonnes of sugar 
production was there in the South and 
Maharashtra; true. But, it is wrong to say 
that the cane growers have been adversely 
affected and that the cost of production is 
higher in those areas when compared to 
others; it is absolutely wrong to say that. 
In fact, the cost of production is higher in 
Madhya Pradesh, some parts of Rajas-
than, some parts of Bihar and some other 
places. Not so much in Maharashtra. In 
Andhra Pradesh it is lowest in some sugar 
factories. Next to that is Maharashtra. In 
Mysore also the cost of production is not 
so high. 

REFERENCE RE. COMMUTATION 
OF DEATH SENTENCE OF POLITI-
CAL AND OTHER PRISONERS ON 
THE 25TH ANNIVERSARY OF IN-

DEPENDENCE 

SHRI BHUPESH GUPTA (West 
Bengal): Sir, during the last session, you 
will remember, I requested the 
Government that on the occasion of the 
25th anniversary of our Independence 
certain steps should be taken to mark 
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